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' 
Hon'ble Mr. S.Das Gu pt a , A. M. 
Hon'ble Mr. T.L. Ve r ma , J. M • 

The r e lie f s ou g ht in t his applica tion is 

that the app licant be a llowed l atf e rsa(a dva ncement 

f o r hig he r s ca l e · o f pa y in the bas i s c ad re J.T. G. 

Thi s ma t te r, as pe r t hL s t a t eme nt of the applica nt 

was already s ou ght as a r elie f in O. A. No . 

1 340/ 9 1 und in tha t case , a n inte rim or de r was 

passed t o the e ff e ct that in c as e t he pena lty 

i mposed on the a ~p li cant was afte r t he da~e of 

approva l for la tf.k..r~ adva ncl me nt, th e r e shou ld 

oe no r easo n why the same sha ll not be g r anted 

t o hi m. The app li cant ha s a l s o fi l ed a cont empt 

pet i t i on fo r a l leg !~~ non-complia nc e of the 

~a me int ~ r im orde r on whi ch not i ces have already 

bee n issue d to t he a l leged c ontemners . 

In vi e w of th i s, we are of the view t hat t he 

p r ese nt a pplice t ion i n wh i ch the s a me re lie f 

ha s bee n sought agai n, is not ma intainable • 

The same i s di s posed of as non-ma in t ni na ble 

and c onsigned • 
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